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central ACniNI strati ve tribunal principal bench

0,o«No. 1487/98

Neu Oalhis this tha " day of August, 1 999,-

H0N»8LE MR,S,R^A0IGE» MlCZ CHaIRNaN(a)»

HON'BLE HR.KULOIP SINGH FIENBERC^).

.All India Cantral Go vt,'i Canteen Gnployaes
Asso ci ation
through

Gensral Secretary
(l&dyan^d Shaima),
r/o E-20, Lado Sarai,
New Del hi

/3nd

(jvf per memo of parties) ...Applicants,'
\/arsus

Lhion of India through
Secreta^,
D^tt, of Personnel & Training
Pension & Public grievances.
Go vt, of India.
North Blodc,
New Oalhi »000l.

2, Ch ai im an
Uth Central Pay Oommission,
Anomolies Opmmittee,
through Secretary,

C- Cxp en di tu re,
Flinistry of Fin^^c©,,
No rth Bio ck,
New Delhi-DOOl. .... Respond^ts,

(By AdwDcatej Shri A. K.Bhardwaj )

ORDER

HON «BLE F?R.S. R.-aHIGE MlCZ CHaI f?1 aN ( fli

In this Oa filed by.the All India tentral

Qput. Cantsa, Hnployses Association through its Ssnaral
SBcrotsry shri «dhy an shame end22oth,
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various raliafs have been sought for contained in

para 8«

2» Ufe have heard spplicant Shri \S.dhysnand

Sharma who argued the case in person and Shri A»K»

Bharduaj for respon dentsil

3. Shri Bharduaj has taken preliminary the

abjections that the applicant Association is

rep res en feed by non-Qovt. servant n amely Shri

SharfiiaJ that applicant used abusive language in the

0 A» that the officers of different ranks/ posts

working in different offices having no common interest^,

have joined in this Oa which suffers from rais-joinder

of parties} that the multiple reliefs have been sought

for in the Oa and therefore the Oa is hit by Rule 10

Cat (Procsdura) Rules} and that the Oa is barred by

limitation} that the Oa raises an issue which has

alreac^' been decided by the Fbn'bla Court and hence

it is barred by res-judicata«

liithout considering it necessary to

discuss the other preliminary objections raised by

Shri Bharduajj a glance at the reliefs prayed for in

para 8 of the 0 At makes it clear that multiple reliefs

have been p rayed for which are not consequential to

each other and henca the Oa is squarely hit by Rule iQ

CaT(P ro cedu ra) RuLes#

5, In this connect ion t Shri sharma states that

the only relief prayed for is to refer the case for

arbitration as applicants« grievances have not been

considered by the Pay Commission-

6. No order of the Tribunal are raqulrad to refer
any 03s0 for arbitration . ̂
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7, If spplicants are seeking arbitration in

regard to their clairas^ it is open to than to approach

the competent fo run for the purpose in accordance

with established procedure!

8. The Oa is dismissed! No costs!

( KULOIP' SINGH )

PlEnSERO)

q oL
( S. R*A0IGE

UICE Fn ATJ ( a) •

/ug/


